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ORDER 

Per Smt. Beena Pillai, JM: 

Present appeal filed by revenue arises out of order dated 

21/11/2025 passed by Ld.CIT(A) for assessment year 2010-11. 

2. At the outset, Ld.DR has filed the following letter seeking 

withdrawal of the present appeal. The said letter is scanned and 

annexed as under:- 
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3. Based on the above submissions filed by Ld.DR, present 

appeal filed by revenue is allowed to be withdrawn.  
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Accordingly grounds raised by revenue stands dismissed as 

withdrawn.  

In the result, appeal filed by revenue stands dismissed as 

withdrawn. 

Order pronounced in the open court on 16/12/2025 

  Sd/-         Sd/- 

          (ARUN KHODPIA)            (BEENA PILLAI) 
        Accountant Member            Judicial Member 

Mumbai 
Dated:   16/12/2025 
 

SC Sr. P.S. 
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